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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

13

Regn.No. RA- 91/91 In
OA-1194/88

Date of decision: 4.3.199 2

Shri Gupta ,,,, Patitionar

1/ ar sus

Raspondants
Union of India through
Con troll or Ganaral of

Account s

For tha Patitioner

For tha Raspondants

Shri T,C, Aqgarual, Advocata j
Shri P»H, R afDchandani, Huvoc ata

CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. V;hether Reporters of local papers may be allowed
to see the Judgment"

A/n

2. To be referred to the Reporters or not?

JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

Tha patitionar in this R»A, is the original

applicant in OA-1194/88 uhich uaa dispossd of by judga-

mant datad 5.4.1991, Tha patitioner had prayeu that his

saniority shoulii ba rastortd to its original placa and

that ha should ba confirmad from tha dua data uith all

consaquantial banafits. Tha Tribunal sau no marit in

tha contantion of tha apalicant that maraly on tha ground

of his seniority» ha should be confirmed in ths post held

by him.
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In th® presant R» » th« p«tition«r has statad

that he had mad» tuo distinct pray»rs in tha main

application, viz., (i) that his ssttlad ssniority uas

arbitrarily ravised linking uith confirmation uhich uas

against th« principlas of lau lai^^ down by tha Supr^ma

Court, and (ii) that his confirmation uas dalaysd on

illegal proposition, Tha D«titionsr has stated that the

Tribunal has consirfarad ona part of tha contention
r

raiaad by him,

3, On carefully going through tha records of t^e c^ise

and hearing the laarnad counsel for both the parties, ue

are of the opinion that there is no rnerit in the present

• etition. The ord^er of seniority is determined by the

date of confirmation in accordance uith tha 0#i*l, dated

22, 12, 1959 issued by the Ministry of Hcme Affairs, Uhen

tha seniority is to be fixed in a particular manner in

issued
accordance uith the Administratiue Instructicns£by the

Govarnmsnt, the rulings relied upon by tha potitionar

uill not be relev/ant. The petitioner has also not

challenged the v/alidity of the said O.PI. In the

oircumstances, tha A, is dismissed. There uill be

no order as to costs.

I . f
(B,N, Ohoundiyal)

AdTiinistrativ e Member

(P,K, kartha)
\/ic e-Chairman(Oudl, )


